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In the Uttarakhand High Court

Case No : Writ Petition (M/S) No. 1419 Of 2021

Uttam Sugar Mills Ltd APPELLANT

Vs

State Of Uttarakhand & Others RESPONDENT

Date of Decision : 27-07-2021

Acts Referred:

Citation : (2021) 07 UK CK 0197

Hon'ble Judges : Manoj Kumar Tiwari, J

Bench : Single Bench

Advocate : Navneet Kaushik, Vinod Nautiyal, Devesh Ghildiyal

Final Decision : Disposed Of

Judgement

Manoj Kumar Tiwari, J

1. Heard learned counsel for the parties through video conferencing.

2. Petitioner is aggrieved by levy of administrative charge amounting to Rs. 15/-
per quintal on the molasses produced by him. It is the case of the

petitioner that the molasses so produced is meant for its own captive
consumption in its distillery division and it is not meant for sale, yet the excise

department has levied administrative charge.

3. In this regard petitioner has already made a representation dated 01.04.2021
to Excise Commissioner followed by another representation dated

02.07.2021, which are on record as Annexure Nos.-6 & 7 to the writ petition.

4. Since the representation submitted by the petitioner is yet to be decided by
Excise Commissioner, therefore, the writ petition is disposed of with a

direction to Excise Commissioner to decide the petitionerâ??s representation
dated 1.04.2021, in accordance with law, as early as possible, but not
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later than four weeks from the date of production of certified copy of this order
along with copy of representation.

5. The administrative charges deposited by the petitioner shall be subject to the
decision taken on representation.
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